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Daya Shanker Prasad Vs The State of Bihar and Others

Court: Patna High Court

Date of Decision: Feb. 27, 2012

Judgement

Anjana Prakash, J.
No one appears on behalf of the petitioner and the State. The petitioner happens to be the father of one Prabhanjan

Kumar, who was injured just before the visit of Governor for inauguration of a Football match.
2. The petitioner prays for adequate compensation for the same.

3. Having gone through the contents of the writ application, in my opinion, the same is completely misguided and based
on disputed questions of

facts, which cannot be appreciated by a writ Court. In view of such, the application is dismissed.
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